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C~Nl'R~L ADWllNISTRAT IV£ TRIBJNAL 

ALLAHABAD BEN:H : ALLAHABAD 

@ 

Orig~nal Application No.953. of 1997 

Thursday, this the 24th day of July, 2003 

Hon' bla Mr. Justice R.R.K. Trivedi, v.c. 
Hon• bla Mr. D.R. T iwari, A.M. 

Bh.iat Ratan S/o Shri Lal Chand 
• • ' working as Phone Mechanic Under 

S.D.E. (Electricals), C.T.O., Agra, 
R/o 3199, Ram Bazar, Morigate, 
Delhi.-110006. 

(By Advocate : Shri Pl.K.Upadhyay. ) 
• 

Vars us 

Union of India, 
through the secretary, 
Ministry of Telecommunication, 
Sanchar Bhawan, 
Ne"' l)elhi. 

2. Chia f General Manager, 
telecommunication, 
u. P. Telacan, 

western zone, 
Dehradun. 

3. General Manager, 
Telephones, 
Agra. 

Chia f' Superintendent 
central Telegraph 
Office, 

Open court 

Agra. - Respondents. 

(By Ad~ocate : Shri A· Mohiley) 

ORDER (~AL) 

B't Hon• bla Mr. Justice R. R.K. Trivedi, V.C. 

B'f this application filed under section 19 of A.T. 

<'- "' ACt, 1985, th& applicQ,.Pt has prayed for direation to 
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respondent to pr an ate t ha applic 8 nt to t ha cadre of' Telecom 

Technical Assistant for which ha has already passed the 

-\' 
prascri bed screening test. Presently the applic 8 nt ~ ~ 
serving as Wireman. It is not di,puted that the apppic 8 nt 

~ 
is group •c • amploY.ea and his ser,,ic•• v.. has t.a n a bsor t::sd 

-<'--~"' 
in the B. ~. N. L. LSt~s a corporation. 

2. It is sut:mitted that central Go•,t. has not 

issued any notification under section 14 (2) of' A.T. Act, 

1986 conferring j ur is diet ion ar this Tribunal to hear 

the case cf' BSNL. The legal position in this regard is 

well settled by the Judgment or Di•1ision eench or DBlhi 

High Court in Cl.IP No. 2702/01 R. G. tAirma Vs. UOI &. ors. and 

by the judgment of Muabai High court in CIJP No.2112/02 in BSNL 

Vs. A.K.Patil and others ate. 

3. The DA is accordingly dismissed as not maintainable. 

No order as to costs. T ha applic 
8

nt may raise his grievance 

before the appropriate rorLJD. 

\ f 
\lice Chairman 

RKM/ 
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